
.IjlSl,

V CENTRAL administrative TRIBUNAL / \
PRINCIPAL BENCH } \

new DELHI I

O.A./T.A. NO. 167 0 0 f ^^^94

3.S. Thakur

on

90 1 1 q c

Applicant(s)

( By Shri K.
Advocate )

versus

Delhi A dnn. & Ors«

Respondent(s)

( By ^Shri Singh-
Advocate )

CORAM

the HON'BLE shri 3«R. adide^ nmsri (a)

the HON'BLE DR. A. ^EDAVALLI, nmBtH (3)

1. To be referred to the Reporter or not ? >

2,. Whether to be circulated to other Benches
of the Tribunal ? '/i,

(OR. A. 'REDAi/ALLI)
B'T (3.}
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CEKTTRAL AHMINISTRATIVS tribunal, ERNGi^
NE:/ir D5iiii.

O.A>No.l67Q/q4

New De ihij Novenjber ,2.1' ,199^''
NCN'Bg S.R.ADIGH, MEMBSRCaI

IM,A.\BDAVALLI, MBMB£a(j|

B.S ,Thakur,
s/o Shri Haridis Thakur.
A~95, Quggal Colony,
Khanpur,
Ne=w Delhi «U0 062 .Applie a
3y Advocate Shri V,K.ftao .

Versus

Of Labour,
5 1, thr ough

its Secretary,
15 Raj pur Road.
Delhi-54.

2, The Chairman,
Onion JPybiic Servic^^ ^vnrr.4...
Shahjahan Road,
New Etelhi -liO QOi

3. Shri M.K.Gour,

Vasant Vihar.
NewDeihi-67 ' -i

Respondents

No.2(UKC) and Shri b b h .
Cftrivata Respaidant).' ' '' No.3

-JLOG^NT

Hon*ble Mr S q aw *

applicant Shri B S Thi,i,
'STficer Labou-He 4. '* ^ Inspecting

nepartaant. Daihi
" b, his beihg
for the post of 7 h —' -or the^iohorviepost of Labour Officer n^ih-i .w .
which w^as held ^ 11,8.94 ' " ration
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The racruitment rules for the' post of Labour

Officer (Annexu.re-I) prescribe that 50.:^ of the posts
are to be filled by pr-onotion failing v^ich by transfai

on deputation, failing vihich by direct recruitment ,
while the remaining 50% is by direct recruitment®
The post is to be filled by selection, and the

educational and other qualifications required for
direct recruits are as foilowsi

'*Hssentialsi) Degree of a recognised Univers-itv
" ' —— orsquivaisnt.

2) Post-"graduate degiee/dipl^orna
in soc ial-vvorlc or iabsxir

If are or Industrial Relations
or jpsrsonnel Management or in
any other allied subject of a
recognised University/Institution
or equivalent.

3| 3 years' experience in a rssn.on^^ihiA
capacity of Labour mifaii
Industrial relations or persc=nnei

Note- i. ...^alifications are rslaxable at
the discre-tion of the uiBC in

2.The qualificJtionCs) r3a;^rd4n«

3T ^c'̂ and
'imr lection

suT r U.C lent nuraber of cand id 3-fa. -

Utely to be available to fiU up
the Vacancies reserved for them,

2. Working knowledge of Hindi.«
Admittedly the applicant possesses'

Essential Qualifications 1 art 3. As regards
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ussential qualification 2, he possesses a 1 year
Diploma in Labour taw from the Indian Law Institute.
According to the applicant, this Diploma obtained
after his graduation,is sufficient compliance of
essential qualification 2 and he states it is for

direct recruitment
interview^for this very post in 1993 in which he
participated but could not be selected, but was
unreasonably not called even for the interview

vacancies of Labour Officer were again to be
filled up in 1994.

4. m have heard Shrl V.K.aao for the
applicant, Shri Raj Singh for the respondent «o,
(Delhi Administration): Shrl B.Lall for Respondent
N0.2(U1«C) and Shri Hawal for Responde.nt No,3
(private respondent), m«<-/. .i/fc nuve ciiso perused the

materials on record|

5- The applicant in his rejoinder to th^
«ply Of Respondent No.'i has very fairly admitted

like the quiliflcations
in Social wo,, or

«.lfare or industrial Relations or Personnel
Management, but his case is fully covered within
the Phrase ..allied Subject. «pr=mthe asply fued
by Respondent no.3 to ^ich no denial hy way of
rejoinder has been filed by the applicant, it
appears that as many as 144 applications ,«re
i«celved for the t' ngle post of x.abour Officer, and
17 Candidates who fulfilled the <.sse„- , ,l'».afr®p",^"l^aaflcatxons
were called for the interviewy__of 'whom Respondent No.3
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\v/as selected on merits. It is vje H sat:tled that
^^exe the applications a.re very numerous in

relation to the number of vacancies, it is perfectly
permissible for the [JSC to short- list the candidates
v'̂ o will be called for the interview, and under
the circufnstances if against the single vacancy
they Called 17 candidates ;w!io directly fulfilled
the core qualifications, and did not consider

it necessary to call those candidates for interview
whose case was covered by the phrase •allied

subjsct'», their action cannot be faulted,'it would
iurt!-ier appear from the reply af Respondent
that the applicant vvas Called for intextfxsvv in
iy93 because in that year theie 2 vac ancle«
and tha ujBC called approxiiately 4o Candidates
including the applicarit*'

6. Under ths circumstancss, ,« see no good grounds
to interfere in this matter.' Tte- c.a. falls a-ii
is dismissed, mo costs.
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